In the Cantral Administrative Trlbunal
Princioal Bench, New Delhi

-

R egn, No PA_ 388/ 92 In

_ 954, Ig Dat et 6.1, 15973,

Shri Gul shan Kumar Bhsgtia eses Patitioner
Yersus

Chief Producer, Films

_ «vse Respondents
Division

CORAM: Hon'ble Mr, ﬁ.K. Kartha, Vice=Chairman (3udl
Hon'ble Mr. B.M, Dheundival, Administrative Namber.

(Judgemant by HDn‘Hia Mr, P.K, Kartha, V.C,)

This R, A, has béen filed by the priginal applicant
in 0A-B854/89 which vas disposed of by judgement dated
18.11.1952. The getitiaﬁer had saught for a dirscticn
to the raespondents to allouvhim td'sit'in the desartmental
axaminaticn for ths post of U.D.C. and to direct the
respondents te oublish seﬁiority list giving him senieority

We 8o T 3;18.19?8. After going threugh the records of the
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: gasa and hearing the learned céunssl for both the partiss, ~
the Tribunal came teAth@ cenclusion that the applicant uas

nct entitled to the rélie?s sought by him and, accordingly,

the maiﬁ agplicaticn was dismissed,

2. We do not see any good grouﬁd for raviewing the
judgement.. e see no aerrcr of law apparent on‘the face

of the judgemsnt, The paetiticner has zlso not brought out

any frash facte warranting its review, It may be that he
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is dissatisfied with ths dacision given by the Tribunal
in which event, the apnropriate coursse for him would be
to prefer an appeal int he Suorema= Court and not to se=sk
review of the judgement, The R, A. ig, accordingly,

dismissed,
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(B.N. Dhaundiyalj (p.K. Kﬂrtha)

Administrative Mamb er Vice-Chairman(Judl, )



